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said

this
Mo,

gave

on 17.%5.95 with the Following directions:—

"We  nhave  given this matter ou

caratul consideration, Acmittedly, the
applicant nas not acelved & s )
promotion during his sntire service ¢
ever since 1973 and the Hon'ble Su
Court has held that 1in  the interest of
malntenance of morale, motivation . and

helghtened perfTormance, every govearnment
servant should be able to look forward to at
least one promotion during the course of his
official career. The respondents (Delhi
Administration) also very fairly and Jjustly
have recognised the genulnensss of tha
apnlicant s ¢laim For such promoticon. While
the Home Ministry was made a respondent  in
the OA, the Health Ministry to whom tChe
Delhl Administration had refasrred the matter
in thelr Jetter dated 18.%.9% was nob &
party Lo the QA and we apprehend that 1f the
respondent  (Delhi Administration) awaits a
reply to  that reference, this long pending

matter will he further delaved, oausling
avoidable frustration to the applicant,
Thus, without Teeling any need to review cur
judgement dated 13.1.199% and hawving regard
to the totality of the circumstances, we
direct that the respondent (Delhi
Administration), without walting fTor the
reply of the Health Ministry, G.0.I., should
consider the case of the applicant for grant
of in-situ promotion with such conseguential
henefits admissible under extant rules and
instructions, by means of a speakling and
reasonad  order, and while passing such
ordeirs they will keep in wiew the spirit of
pOPT s O.M. dated 3,9.91 as well as th

ratio of Hon'ble Suprems Court s order
dated 15,711,899 in CWP No.1B18/88 Dr.(Ms
0.Z.Hussain Vs, UoI." :

a
1
h

Since  the . respondents did not comply with

Tribunal by Contempt of Court proceedings vide
280795 and this Tribunal by an order dated 16,5

the respondents another opportunity Lo n&E

2, the sald Dr. S.K.  Sharma had spproached

appropriate orders within a paricd of two months.
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vaccordingly,  the respondents had passed an order  on

\

Sharma to the following

e
«

25.8. in  Tavour of Dr. S.

effects-

order

9]

"In pursuance of HMon hle CATS
16.5.96 in LCP No.288/95 in RA
Mo, 37/8%  and Q& MNo.1284/90, the Hon ble

noi, Dalhi is pleased to grant
Sh., S.K, Sharma regular incumbent and
holder of the post of Drug Inspector (IHM)
working in the pay-scale of Rs.20088-3%08/-~
in the Drugs  Control Depar tment in
situ/personal promotion.

Tn the eavent of grant of in
zitu/nersonal promotion Sh. Sk Sharma
is ampo;rtcd in the pay-scale of

R,

3, 30004500/~ 4+ usual allowances Lhereaon
with effect from 1.5.%2. ®While ifaltihq
in sitlﬁper*ona1 promotion to the offi

spicit of DOPT s OM Mo. 161 fE/IIT/i
ut. 13.9,91 as well as ratio of Hon ble
Supreme  Court Order dt. 15.11.89 in  CWe
No,1818/89, r. (Ms) 0.2, Hussain Vs.
o0, T, is kept in view.

Wi

’

¢,

PR

In the circumstances, the said Dr. S,K. Sharma
being Jjunior to the applicant, the applicant i3  @lso
claiming the same rellef, namely, in situ promotion in

the scale of Rs.3000-4500/-.

After notice the departmental representative
appsared on 6.11.97 and again on 28.11.97 and sought soms

time to Tile the reply and thereatter on subsequent thrae

occaslons, nong avnpeared on behalf of the respondents and
ne reply has been Tiled on their behalf, In the

circumstances, We

[¢3]
Z
[
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aTt with no option but to look
into the pleadings awvallable so far on the paperbook and

decide the matter ourselves.
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hearing,

today none appears and we

finmdg that there 1s mer

hehalf of the applicant.

that the respondents may

in

themselves the case
granting in  situ promotl

Rs. 300804500/~ and

o1

granted to  the sald Dr,

In addition the respond

to the sald order with

L.

due date in  the case of

due date in -the case of

The applicant will

this 0. A. is-~dispo

ﬁcmuﬁ“\ﬂ,

pursued

98 whare

I

the pleadings and heard the

o
@

applicant. On the basis of our

as stated that in

s_.,.
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jEH

oming before the next date of

11 be disposed of today. Even

have perused the records and we

it in the submissions made on

In the tances, we direct

cir

m

cum

L

pass similar order passed by

of Dr. S.K. Sharma on 23.8.96
on to the applicant in the scale

alongwith all the

\
S, K, Sharma by the sald order.
ents are directed to give effect
effect from 1.7.82 that being the

P

the appllcant nhe

Dr. 5. K. Sharma  was

entitled to interest w.e.f.

he

Lill the date of pavment. With

sed of. MNo co

sts.

(Dr. Jose PY Ver ghese)
Vice~Chalrman(J)



